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21.01.2009

OA No. 26/2008

Mr. Amit Mahur, Counsel for applicant.
Mr. 5.C.Purohit, Counsel for respondents.

Learned counsel for the respondents informed that
applicant had refused to accept the entitled class of
accommodation.

Learned counsel for the applicant submitted that he <3
will verify this fact from his client. :

Respondents are directed to file Additional Affidavit
as directed vide order dated 22.12.2008.

List it on 28.01.2009.

(B.L.KHATRI)
MEMBER (A)

AHQ

28.61.2009

OA No. 26/2008 )
Mr. Amit Nath Mathur, Counsel for applicant.

Mr. Vishvaswar Dutt, Proxy counsel for

Mr. S.C. Purohit, Counsel for respondents. .

Heard learned counsel for the parties.

For the reasons dictated separately, the OA is disposed

of.
{B.L.KHATRI)
MEMBER {A)
AHQ
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l\l THE CtNTRAL ADWINISTRATI\/E lRIBUNAL
- JATPUR BtNCH ’

Jaipur, this the 28" day of January, 2009

| ORIGINAL APPRLICATION NO. 26/ 20_68
CORAFS R
HO‘\J Bu: MR B. L KHATRI ADMTNISTRATIVE MEMBER
‘Harlal Meena son of Shri Nain Ram, ‘aged about 46 vears, resident of ,
- Bandikui, District Dausa, Rajasthan. Presently working as Gateman. at
- North Western Railway, Bandikui, ' Co a ' ’

./APPLICANT.

- © (By Advocate: Mr, Amit Nath Mathur)
VERSUS
S Union of "India‘throu'gh General Nieﬂager.,’_North ‘Western:
o r\anwav, uypu:n.c RaJi’JuLaua r1u1.=|, Jaip‘Ui o
2. .. The D!Vlsaona! Ratlwav Manager, North Western Ranway,
- Jaipur. . gy o .
3. _ The Cwalrman Housm_ Committae and Assnstant Div:saonal
~ _Engineer;- {‘wrtuWes rii. Raitway, Bandhik <ui, - District Dausq '
T RESPONDENTS_'
(Bv Advocate Mr sthvaswar Dutt proxy to Mr S C Purohst)
ORDER ({ORAL)Y
ﬂ’ T EER HGN'BLE ME. B.L. KHATRI

' The aDpilcant has ﬂled this" OA undef'Sec'rion 19 of -'the

Admlmstratave Tr:bunal 's !‘-\ct 1985 therebv pravma for the foilowmg

" reliefs:- V-

) Imougﬁed order dated 16.1. 2008 (Annexue A/i) oassec
- by reapondem No. 3 may kindly be quaShcu afid. sex aside.

C iy Resoondents mav kmdiv be asrecteci to aliot auarter No '
e 1.;8/A to the dpphcdm : - '

(i) Any o;her order; if passed by the respondents ourmg the,

pendency of the CA pic_;uuluc wthe mu:ieS\. of the appn\.aut. and

adversely affect his rights may kma%v be taken on record bv this
on’bie Tr[bunat and be qdaen “and set asrde :



o]

(ivy Cost of the Original Application ba awarded in favour of the

T o T +
NUMoIig appudant.

2. - Briefly stated facts of tha case are applicant had made a
representation dated 26.11.2007 (Annexure A/2) to the respondents
for allotment of Type III Quarter No. 158-A a§ the said quarter was
| lving vacant, which was near the railway crossing. Again the applicant
submitted representétion dated 03.12.2007 (Annexurs A/3) and
13.12.2007 (An.nexure'éjzi) of allotment of Tvpe III Quarter No. 158-

A, which was lying vacant.

3. The respondents have filed an Affadav.it stating: éherein the
appiicant was allotted House Type II T/186-H on 30.01.2008. After
allotting the said quarter to the applicant, the letter was sent to the
appiicant for taking possession of his house vida lstier dated
-12.02.2008‘ (Annexure R/3) buf the appiicant refused to take the

letter and noted in the letter that he wants another quarter. .

| 4. From perusal of the affidavit of the respondents it is evident that
applicant had not taken thevpossession of allotment of Type II Quarter
No. T/'186 as he wants to take another quarter. The contention of the
learned counsel for the applicant is that applicant . wanted bigger
aquarter o‘f Type III. Under such tircumstances, the respondents are
directed to consider the application of the applicant for aflotment of

Type 1II quarter as & when it is-available.

pas

5. With these observations, the OA is disposed of with no order as

to costs.

(B.L/WMATRD) ™

MEMBER (A)

ahg | ‘ : y



